
 3०7  Matters  under

 PROF.  MADHU  DANDAVATE:  The
 blindmen  had  informed  the  police  about
 the  route  of  their  march  15  days  in  ad-
 vance.  Yet  they  were  stopped  at  Par-
 liament  street  and  when  they  squatted
 on  the  road  they  were  subjected  to  in-
 human  lathi  charge  resulting  in  bleed-
 ing  of  some  of  the  demonstrators.  The
 injured  were  not  given  even  first  aid
 for  two  and  half  heurs.  In  the  past
 peaceful  marchers  were  always  permit-
 ted  to  demonstrate,  for  your  informa-
 tion.  The  Home  Minister  should  make
 a  statement  on  the  matter.

 THE  PRIME  MINISTER  (SHRI-
 MATI  INDIRA  GANDHI):  I  am
 on  a  point  of  information,  because  my
 name  is  involved.  I  am  deeply  sorry
 that  this  incident  teok  place.  I  do  not
 think  that  the  Home  Minister  wanted
 to  ‘‘throw  dustਂ  in  anybody’s  eyes,  I
 am  using  those  words  in  quotes  since
 they  were  used  by  an  Hon’ble  Member
 on  the  other  side.  Now  an  enquiry  has
 been  ordered  and  it  will  show  whether
 it  was  a  regular  lathi  charge  or  an  in-
 advertenf  act,  just  to  keep  them  toge-
 ther  or  hold  them  back;  the  enquiry
 will  show  that..  (Interruptions).

 As  soon  as  we  got  the  news,  we  ins-
 tructed  that  there  should  be  a  full  judi-
 cial  enquiry,  of  which  the  Members
 have  been  informed.  Furthermore,  the

 group of  blind  did  come  to  see  me  to-
 day,  not  all  200  of  them,  but  a  fairly
 large  number.  I  did  not  count  them.
 They  have  given  their  memorandum
 and  I  have  discussed  the+  points  in  it
 with  them.  But  as  I  had  ‘a  meeting
 and  as  they  said  that  they  wanted  toe
 say  something  more,  we  have  given
 them  time  in  the  office  also.  As  hon.
 Members  know,  I  meet  absolutely  every-
 body  who  wants  to  meet  me.  Now  the
 problem  is  becoming  almost  out  of  con-
 trol;  this  morning  I  think,  I  had  3,000,
 or  so  people.  Even  if  you  stop  only  a
 minute  with  each,  it  becomes  quite  im-
 possible.  Nevertheless  we  are  not  stop-
 ping  anybody.  We  are  trying  to  put
 them  in  categories,  who  has  what  kind
 of  grievance,  so  that  other  people  can
 also  listen  to  them.  We  have  now  peo-
 ple  from  the  office  ‘to  look  into  griev-

 -ances  that  are  connected  with  the  gov-
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 ernment,  I  have  others  to  look  into
 other  questions.  At  no  time  from  my
 side  has  there  been  any  kind  of  hesita-
 tion  to  meet  anybody  of  any  party  or
 to  enquire  into  any  type  of  grievance.  1
 should  like  to  assure  the  hon.  Mem-
 bers.  I  do  net  know  why  this  inci-
 dent  has  happened.  I  have  given  ge-
 neral  instructions  that  I  would  not  like
 to  meet  people  on  Sundays.  May  be,
 it  is  because  of  that  they  were  stopped.
 Nevertheless,  when  they  turn  up,  I  do
 meet  them  which  I  would  not  like  to
 publicise.  But  when  they  turn  up,  I
 do  not  like  to  tell  them  to  go  so,  usu-
 ally  I  do  meet  them  also.  We  have
 told  the  Home  Ministry  and  the  Delhi
 Administration  that  in  future  they
 should  be  very  careful  about  such  mat-
 ters,

 (ii)  ATRocITIES  ON  HARIJANS  IN
 A  VILLAGE  IN  MoRApDABAD  DISTRICT

 थी  राम  विलास  पासबान  (हाजीपुर)  :  गध्यठ
 महोदय,  दिनांक  15  मारे,  1980 को  उत्तर  प्रदेश
 के  मुरादाबाद  जिले  के  बाल्मीकि  नगर  में  तीन
 हरिजनों  को  ज़िन्दा  जला  दिया  गया  ॥
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 wera  महोदय  :  गया  होम  मिनिस्टर  साहब
 कुछ  कहना  चाहते  हैं?

 प्रधान  मंत्री  (श्रीमती  इंदिरा  गांधी)  :  भी
 इनके  पास  कोई  कमेमं  नहीं  है  ।
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 हैं  ।  हरिजन  जिन्दा  जलाये  जा  रहे  है  ।
 One  more  empty  assurance!

 MR.  SPEAKER:  Let  him  ge  the
 facts  and  he  will  give  them,

 गृह  मंत्री (थो  जैल  सिंह)  स्पीकर ग  क  शक  म  क  द  सवर  थ
 बाजार से

 कि  हमें  इस  मामले  की  पूरा  जानकारी
 पास

 यह  है  कि  लोग  मारे जा.  रहे  हैं।  उनको मरने
 से  रोकने  के  लिए  सरकार  बया  कर  रही  है  ?

 थ्रो  जैल  किह:  भाप  लोगों  की  जो  कार्रवाइयाँ
 थी,  उनकी  वजह  से  लोगों  को  आज  तक  जुल्म
 सहना पड़  रहा  है  ।

 (iii)  REVIVAL  OF  PEOPLE’s  VIGILANCE
 ConMaIrreRse

 SHRI  R.  R.  BHOLE  (Bombay  South
 Central):  I  हैज़  to  bring  to  the
 notice  of  the  Government  about
 profiteering  and  hoarding  in  Bombay
 under  Rule  377.

 The  Government  at  one  time  to
 detect  and  identify  the  hoarders  and
 profiteers  in  the  matter  of  essential
 commodities  like  sugar,  kerosene,
 diesel,  etc,  had  allowed  People’s
 Vigilance  Committees  in  cities  lke
 Bombay.

 13.24  hrs

 [Mr,  Depury  SPEAKER  in  the  Chair]

 Will  the  Government  again  allow  such
 Committees  in  view  of  the  present
 high  prices  and  dearth  of  commodi-
 ties  due  to  hoarding  and  profiteering?

 (iv)  SHortact  oF  CEMENT  IN  KERALA

 PROF.  P.  J.  KURIEN  \ravelikara):
 Sir,  may  I  use  this  opportunity  to  in-
 vite  the  attention  of  the  Government
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 of  India  to  the  grave  situation  prevail-
 ing  in  the  State  of  Kerala  due  to  the
 acute  shortage  of  cement  supply.
 Total  construction  works,  including
 developmental  works,  are  at  a  stand
 still  because  of  the  non-avalability  of
 cement.  Kerala  requires  12  lakh
 tonnes  of  cement  per  annum  as  against
 which  she  gets  onty  8  lakhs  per  year,
 Of  the  1,91,000  tonnes  allotted  for  the
 last  quarter  ending  in  December,  1979
 only  1,16,000  tonnes  have  reached
 there.  Consequently,  complete  deve-
 lopmental  works  and_  construction
 works  are  stopped  causing  unemploy~
 ment  to  more  than  2  lakhs  of
 workers  employed  in  construction
 works,  Further,  most  of  the  govern-
 mental  works  are  pending  for  lack  of
 cement  and  the  financial  sanction  of
 these  wiil  also  cease  on  March  31st.

 In  the  circumstances,  I  earnestly
 request  the  Minister  for  Industries  to
 allot  at  least  2  lakh  tonnes  of  cement
 as  a  special  quota  to  Kerala  in  view
 of  the  special  situation  prevailing
 there,

 (v)  GLuT  mv  JacceRY  IN  ANDHRA
 PRADESH

 SHRI  P.  RAJAGOPAL  NAIDU
 (Chittoor):  Sir,  there  is  a  glut  in

 jaggery  market  of  Anakapalli,  one  of
 the  biggest  markets  in  Andhra  Pra-
 desh.  Due  to  non-supply  of  railway
 wagons,  the  merchants  closed  the
 market  to  stop  the  fresh  arrivals.

 For  two  years,  the  jaggery  produ-
 cers  suffered  great  losses  due  to  steep
 fall  in  jaggery  prices  as  a  resu:t  of
 the  ban  on  exports  imposed  by  Janata
 Government,  This  year,  due  to  non-
 supply  of  wagons,  again  the  producers
 are  suffering  a  great  deal  and  getting
 losses.  If  this  continues,  the  produ-
 cers’  economy  will  be  be  shattered
 and  the  area  of  sugarcane  crop  will
 be  decreased.

 To  illustrate  the  grave  situation,  it
 is  sufficient  to  say  that  318  wagons
 were  supplied  in  February  last  year


